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O R D E R 
  

Per: B.R. Baskaran, A.M. 
 

The assessee has filed this appeal challenging the order dated 

27.12.2021 passed by the learned CIT(A), National Faceless Appeal Centre 

(NFAC), Delhi and it relates to AY 2017-18. 

2. The assessee is aggrieved by the decision of the learned CIT(A) in 

confirming the addition of Rs.7,01,000/- being cash deposit made into his 

bank account during the demonetisation period. 

3. The facts relating to the issue are stated in brief. The assessee is a 

retired army officer and is drawing pension. During demonetisation period 

the assessee deposited a sum of Rs.7,01,000/- in aggregate in two bank 
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accounts. With asked about the sources, the assessee submitted that he 

had withdrawn cash on 05.06.2015 to the tune of Rs.8,00,000/- from 

ICICI Bank and has kept the cash with him. It was submitted that he has 

kept the money in hand in order to meet emergency medical treatment, as 

he is suffering from heart disease. The AO took the view that the assessee, 

being an army officer, is provided with free treatment facilities and hence 

the claim of keeping of cash at home is not acceptable. The AO has also 

noticed that the assessee has made deposits and withdrawals subsequent 

to the date of withdrawal of Rs.8,00,000/- from his bank account. 

Accordingly he assessed the amount of Rs.7,01,000/- as unexplained cash 

under Section 69A of the Income Tax Act, 1961 (hereafter "the Act"). The 

learned CIT(A) also confirmed the same. 

4. I heard the parties and perused the record. The learned A.R. took me 

through the copies of bank account placed in the paper book. A perusal of 

the same would show that the assessee has withdrawn a sum of 

Rs.8,00,000/- from his bank account maintained with ICICI Bank on 

05.06.2015.   I notice that the assessee has withdrawn cash in small 

amounts in subsequent period also. Since the assessee is an aged person 

and retired from army, it is quite possible that the assessee had kept the 

money in cash with him in order to meet medical emergencies.  The 

assessee is a pensioner and there is no other material to show that the 

cash of Rs.8,00,000/- withdrawn earlier had been spent away.  

Accordingly, in the facts and circumstances of the case, I am of the view 

that the explanation of the assessee that he has made the deposit of 

Rs.7,01,000/- out of the cash withdrawal made earlier is quite plausible. 

Accordingly in my view the sources for making deposits stand explained in 

this case.  

5. Accordingly I set aside the order passed by the learned CIT(A) and 

direct the AO to delete the addition of Rs.7,01,000/-. 
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6. In the result, the appeal filed by the assessee is allowed. 

Order pronounced in the open Court on 1st June, 2022. 

  Sd/- 

 (B.R. Baskaran) 

 Accountant Member 

 
Bengaluru, Dated: 1st June, 2022 
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